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INTRODUCTION 
 

          I, the Chairman Standing Committee on Information Technology (2004-05) 
having been authorised by the Committee to submit the Report on their behalf, 
present this Tenth Report on Action Taken by Government on the 
Recommendations/Observations of the Committee contained in their Sixtieth Report 
(Thirteenth Lok Sabha) on ‘Implementation of Software Technology Park  (STP) 
scheme’ relating to the Department of Information Technology. 

 
 
2.         The Sixtieth Report was presented to Lok Sabha on 22.12.2003 and was laid 
in Rajya Sabha on 23.12.2003.  The Department furnished Action Taken Notes on 
the recommendations contained in the Report on 25.03.2004. 
 
3.      The Report was considered and adopted by the Committee at its sitting held on 
25.11.2004. 
 
4.    For facility of reference and convenience, the observations and 
recommendations of the Committee have been printed in bold letters in the body of 
the Report. 
 
5.      An analysis of Action Taken by Government on the recommendations contained 
in  the  Sixtieth Report (Thirteenth Lok Sabha) of the Committee is given at 
Annexure-II.   
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CHAPTER-I 

REPORT 

 
 This Report of the Standing Committee on Information Technology deals with 

action taken by Government on the Recommendations/Observations of the Committee 

contained in its Sixtieth Report (Thirteenth Lok Sabha) on “Implementation of Software 

Technology Park (STP) Scheme” pertaining to the Department of Information Technology. 

 
2. The Sixtieth Report was presented to Lok Sabha on 22.12.2003 and was laid on 

the Table of Rajya Sabha on 23.12.2003.  It contained 11 

Recommendations/Observations. 

 
3. Action Taken Notes in respect of all the Recommendations/Observations have 

been received and categorised as under:- 

 
(i) Recommendations/Observations which have been accepted by the 

Government: 

Paragraph Nos.:  45, 46, 47, 49, 50, 51, 53, 54 & 55 

                                                                  Total     :  9 

                                                          Chapter – II 

 
(ii) Recommendations/Observations which the Committee does not desire to 

pursue in view of the reply of the Government:  

Paragraph Nos.:  Nil  

                                              Total      : Nil  

                                                            Chapter – III 

 



(iii) Recommendations/Observations in respect of which replies of the 

Government have not been accepted by the Committee and which require 

reiteration: 

           Paragraph Nos.: 48 & 52 

                                           Total     :   2 

                                     Chapter – IV 

 
(iv) Recommendations/Observations in respect of which replies are of interim 

nature:- 

           Paragraph Nos.:  Nil                                                      

                                                                           Total    : Nil 

                                        Chapter – V 

    

4. The Committee trusts that utmost importance will be given to the 

implementation of the recommendations accepted by the Government. In cases, 

where it is not possible for the Department to implement the recommendations in 

letter and spirit for any reason, the matter should be reported to the Committee with 

reasons for non-implementation. The Committee further desires that Action Taken 

Notes on the Recommendations/Observations contained in Chapter-I of this Report 

should be furnished to them at an early date. 

 
5. The Committee will now deal with action taken by Government on some of its 

recommendations: 

 

 

 



A.  Opening up of more STPIs 
 (Recommendation Paragraph No.45) 

 
6. In their Sixtieth Report, the Committee observed that the Software Technology 

Parks of India (STPI) was established in 1991 to implement inter-alia the Software 

Technology Park (STP) Scheme, a 100 per cent export oriented scheme for the 

development and export of computer software.  Pursuant to its objectives, STPI had set 

up 39 Centres all over the country.  However those 39 Centres were concentrated in 18 

States.  Out of these 18 States, five States i.e., Andhra Pradesh, Karnataka, Maharashtra, 

Tamilnadu and Uttar Pradesh accounted for as many as 25 STPI Centres at different 

places whereas States like Bihar, Jharkhand, Haryana, Goa and almost all the North-

Eastern States had no presence of STPI.  The Department of Information Technology had 

attributed disproportionate establishment of STPI Centres to lack of interest on the part of 

these States and the proactive role played by some State Governments.  But the 

Committee did not agree with the view of the Department.  It felt that instead of leaving 

things to the State Governments, the DoIT and STPI should themselves play a proactive 

role and impress upon the State Governments, the multiple benefits of developing 

Software Technology.  The Committee found no reasons why the State Governments 

should be reluctant to set up STPI Centres, which could bring about all round 

development in the States, provided proper encouragement and opportunity were given to 

them. 

 
7. The Department in its Action Taken Notes have stated that in addition to 40 STPI 

Centres, which are operational in 19 States, action has already been initiated for setting 

up of another 14 STPI Centres. 

 



8. The Committee are of the view that in future before setting up STPI Centres 

the Government should always keep in mind the repercussions of the WTO 

agreement, which facilitates availability of bandwidth, cheaper optical fibre 

connectivity against the existing costlier satellite connectivity and duty free imports 

which may make STPIs non-viable.  

 
B.  Establishment of Point of Presence (PoP) 

(Recommendation Paragraph No.48) 
 
9. In its Sixtieth Report, the Committee had noted that the Governing Council in its 

meeting held on 14 June, 2003 had decided not to set up more STPI Centres except in 

States where none had been set up.  However, STPI could consider setting up a Point of 

Presence (PoP) in order to avoid recurring expenditure.  The Committee found that to set 

up such a PoP, availability of industrial and IT infrastructure, social and business 

environment and human resources were absolutely essential.  Opining that availability of 

these factors might vary from one location to another within a State itself, the Committee 

recommended DIT to review the conditions laid down so as to ensure establishment of 

PoP in ideal locations. 

 
10.  The Department, in its Action Taken Notes, have stated that STPI has developed 

a set of objective criteria i.e. human resource, industrial, social and IT infrastructure, State 

Government IT Policy, their pro-activeness and receptiveness, business environment, NRI 

and other special linkages and cost for establishing new STPI Centres/PoPs.  Before 

receipt of such request, a Detailed Feasibility Study is carried out by STPI in consultation 

with representative of the State Government.  In case the request of a State Government 



for setting up a STPI Centre/PoP comes before the Governing Council of STPI, their 

representative is asked to present the viewpoint. 

 
11. The Committee feel that their concern has not been fully addressed by 

Department.  What the Committee tried to emphasize was that it might be difficult 

for some States to have the concentration of all the above factors at each location 

and in the process even if some places do fulfil infrastructure and human resource 

criteria, those places might be deprived of a PoP in the absence of cost, business 

and other factors.  To substantiate their point, the Committee would like to draw the 

Department’s attention, as has also been pointed out in its Sixtieth Report, to many 

Engineering Colleges in and around Belgaun, Dharwad etc. in Karnataka and the 

Punjab Technical University in Jalandhar where, despite all the infrastructure and 

human resource, not a single STPI Centre/PoP has been set up.  The Committee, 

therefore, feel that the conditions laid down for establishment of a PoP may be 

invoked with relaxation in certain cases on merit.  The Committee reiterate that the 

Department should take all necessary steps in this regard so that ideal locations 

are not deprived of having such a facility i.e. PoP. 

C.   Working environment 

(Recommendation Paragraph No.51) 

 
12.  In its earlier Report, the Committee noted that over and above the 39 Centres set 

up by the STPI, another 15 to 20 State Government / Private Software Technology Parks 

had been set up at Chennai, Bangalore, Hyderabad, Kolkata, Bhubaneswar, Pune, Nasik 

and elsewhere.  According to the Department, technology-wise, both the Central 

Government and State Government / Private STPs were at par but so far as buildings 



were concerned, Private STPs set up at Chennai, Bangalore and Hyderabad were far 

superior to Government STPI’s.   In view of the fact that working environment was of 

paramount importance in technological organisations like STPI, the Committee 

recommended the Department to ensure that the Government owned STPI infrastructure 

was at least at par with, if not superior to the private ones. 

 
13.   The Department have replied that State Governments provides built up space for 

setting-up a new STPI Centre.  To ensure that the infrastructure created at these Centres 

is at par with private STPs, STPI proposes to lay down state-of-the-art specifications for 

architectural design and construction.   

 
14. The Committee hope that the proposal of STPI to lay down state-of-the-art 

specifications for architectural design and construction will be cleared for 

implementation soon.  The Committee would also like to know about the plans of 

the Ministry for upgrading already existing STPIs and funds available for the 

purpose. 

 
D.  Non-functioning of registered units 

(Recommendation Paragraph No.52) 
 
15.   In its Sixtieth Report, the Committee was displeased to note that out of 7,765 

units registered with STPI, about 3,000 units were not in operation.  The Committee had 

noted that there was a sudden jump from 1,196 units to 5,582 units in the month of March, 

2000 alone as a fall out of the Finance Minister’s announcement of income tax exemption 

for 10 years to the units registered with STPI during that year.  As it appeared that 

registration was granted to those units merely on the basis of documents like Project 

Report/Company Profile, Memorandum of Association etc. without making any serious 



scrutiny of their capability, the Committee urged upon DIT to persuade the registered units 

to start their operations as early as possible. 

16.     The Department, in its Action Taken Notes, have stated that the software 

industry is subject to cyclical variations and there are periods when the mortality rate of 

new projects tends to be high.  Moreover, registration under the STPI scheme does not 

confer any pre-emptive right on the unit.   However, an intense review of non-operational 

units, which were registered upto march, 2000 and have since completed more than three 

years, has been carried out and STPI has cancelled the registration of 2,803 units. 

17. The Committee are not convinced with the reply of the Department, as the 

cancellation of registration of 2,803 non-operational units neither lead to any 

permanent solution nor it serves any purpose.  Had proper scrutiny of their 

capability to start operation been made before granting registration, so many units 

would not have lied idle and colossal wastage of time, machine and manpower 

could have been avoided.   According to the Department, registration under the 

STPI scheme does not confer any pre-emptive right on the units.  In the opinion of 

the Committee it does not anyway imply that a large number of registered units 

would be allowed to remain defunct.  The Committee, therefore, recommend that 

henceforth a thorough scrutiny of the capability and credibility of the aspiring units, 

before granting them registration, should be made and once the units are 

registered with STPI, timely operation of these registered units may be ensured for 

the overall benefit of the IT industry.   
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CHAPTER - III 
 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE  
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLY OF THE GOVERNMENT  

  
 
 
 
 
 
 
 
 
     -- NIL -- 
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CHAPTER V 
 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES ARE INTERIM IN NATURE 

  
 
 
 
 
 
 
 
 
 
 
     -- NIL -- 
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                       ANNEXURE-II 

 
ANALYSIS OF ACTION TAKEN BY GOVERNMENT ON THE  

SIXTIETH REPORT (THIRTEENTH LOK SABHA) 
 

                [Vide Paragraph No.5 of Introduction] 
 

(i) Recommendations/Observations which have been accepted by the 

Government:  

 
                   Paragraph Nos.:  45, 46, 47, 49, 50, 51, 53, 54 & 55 
 

         Total :9 
 

                            Percentage : 81.8% 
 
(ii) Recommendations/Observations   which  the Committee do not desire to 

pursue in view of the replies of the Government:  

 
                                 Paragraph Nos.:  NIL 
 

      Total : NIL  

Percentage : NIL 

 
(iii) Recommendations/Observations  in  respect  of  which  replies of the 

Government have not been accepted by the Committee and which require 

reiteration: 

 
                           Paragraph Nos.: 48 & 52 
 

    Total : 2 

    Percentage : 18.2%  

 

(iv) Recommendations/Observations in respect of which replies are of interim 
nature:- 

 
                                 Paragraph  Nos.:  NIL 
 

Total : Nil 
Percentage :  Nil 
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